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PER ASHOK JINDAL: 

 

 The Revenue has filed an application for withdrawal of the 

appeal under litigation policy, accordingly, the application for 
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withdrawal of the appeal is allowed and the appeal is dismissed under 

litigation policy. 

(Dictated and pronounced in the open court) 

 
 (ASHOK JINDAL) 

  MEMBER (JUDICIAL) 
 

 
 

 

(P. V. SUBBA RAO) 
MEMBER (TECHNICAL)  
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